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RE. MOTION OF ADJOURNMENT 

(Q u ery )
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SHRI s. M. BANERJEE (K anpur):
I have given notice of an adjournm ent 
motion.

MR. SPEAKER: How is it? Some
strike is coming after m any days and 
you give notice of an adjournm ent 
motion?

SHRI JYOTIRMOY BOSU (D ia
mond H arbour): Your hon. members
won’t be able to go back home be
cause of the im pending s tr ik e . . . .  (In -  
te rru p tio n s).

MR. SPEAKER: I am sorry.

PROF. MADHU DANDAVATE 
(R ajapur): On this issue, during

your absence, the Deputy-Speaker had 
given a ruling. I would like to draw  
your attention to that. He said the 
M inister was m eeting the labour lea
ders on the 18th. After that, Shri 
Jyotirm oy Bosu said th a t we w ant an 
assurance from  the horses’s mouth. 
The Deputy-Speaker observed that 
the ‘horse himself would come to the 
House and from  the horse’s m outh 
you wiU hear’. A fter the 18th, we 
were expecting to hear this from  the 
horse’s m outh (In te rru p tio n s).

MR. SPEAKER: Please sit down.. 
Some notice is given of a stri’ke. I 
do not know.

PROF. MADHU DANDAVATE: You 
kindly go through the records.

MR. SPEAKER: You must, after 
all, be reasonable. The rules provide 
certain conditions. It m ust relate to 
a m atter of urgent public im portance 
of recent occurrence. There is no oc
currence. Some notice is given of an 
impending strike, w hether the strike 
will occur or not, w hether negotia
tions will succeed or not, you a re  
worried about an adjournm ent mo
tion even before that!

SHRI S. M. BANERJEE: On a point 
of order.

MR. SPEAKER: No point of order.
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SHRI JYOTIRMOY BOSU; On a 
point Of submission. Kindly read the 
debate and see what happened.

MR. SPEAKER: May I ask the De- 
puty-Speaker whether he had promis-
ed any acceptance of an adjournment 
motion on this? He is sitting here. I 
am going to ask him whether he had 
promised it.

PROF. MADHU DANDAVATE; It 
will provide an opportunity to the 
Minister to make a statement.

MR. SPEAKER; You are quoting 
the Deputy-Speaker. If he had promi-
sed an ad.1ournment motion. 1 will 
look into it.

PROF. MADHU DANDAVATE: 1
have never said that he promised it.

MR. SPEAKER: He has brought an 
adjournment motion over a fact which 
does not exist. You are very respon-
sible persons, l,eaders of all-India 
parties. After all, when you say some-
thing, it should really be based on 
facts. You are bringing in the De-
puty-Speaker for nothing.

PROF. MADHU DANDAVATE: 7
am not casting any aspersions. I have 
never said that the Deputy-Speakc" 
had allowed an adjournment motion. 
I said that he did realise the ur-
gency of the issue and he did expect 
that the Minister would make a state-
ment on this.

MR. SPEAKER: That is a different 
matter. But before me now is an 
adjournment motion. If he had direct-
ed the Minister to make a statement, 
that is a different matter.

SHRI JYOTIRMOY BOSU: How
will you quote the Chair like this?

MR. SPEAKER; You are quoting 
the Chair. He is there. I am asking 
him. Will you please sit down

SHRT SL M. 
point of order.

BANERJEE: On a

MR. SPEAKER: The Deputy-Spea-
ker himself happens to be sitting 
here. I am asking him to let me 
know what happened.
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MR. SPEAKER: Prof. Madhu Dan- 
davate says that the Deputy-Speaker 
had promised something.

PROF. MADHU DANDAVATE; I 
have never said that he promised an 
adjournment motion. I am very clear 
on that.

MR. SPEAKER; I am very clear 
about it.

PROF. MADHU DANDAVATE: I
quoted his words ‘horse’s mouth’. He 
used the words; ‘horse’s mouth’. He 
said from the horse’s mouth, the 
statement would come.

MR. SPEAKER; That is a diflerf.nt 
matter.

psor. : . iA D i.u  d - ^ ; d a v a t e : i
s^id ilie L.djOUiiinieiit iiiotion would 
yro'.iJe ail oi.pori,unity io iho Zvlinis- 
ler to make  ̂ o„>x;,̂ rnent,

MR. SPEAKER: If he had made an 
observation about a statement, I will 
look into it. Before me now tha 
question is one of Adjournment M'o- 
tion. I do not think he said anything 
about it.
13 hrs.

SHRI S.* M. BANERJEE: Sir, I rise 
on a point of order.

MR. SPEAKER: Point of order on 
what?,

SHRI S. M. BANERJEE: I will say.
MR. SPEAKER; You can make a 

submission but not rise on a point 
of order. I have not allowed anything. 
There is nothing before the House on 
which you can raise a point of order.

SHRI S. M. BANERJEE: Just for a 
minute I gave notice of an Adjourn-
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(Shri S. M. Banerfee]
ment Motion. What was the wording? 
I did not move it. I gave notice of It.

MR. SPEAKER* X have not allowed 
it  No question of moving it.

SHRI S. M. BANERJEE. I gave 
notice of an Adjournment Motion.

MR. SPEAKER: I have not allowed 
it  There is no question of moving it.

SHRI S. M. BANERJEE* Kindly hear 
me.

SHRI DINEN BHATTACHARYYA: 
(Serampore). The whole country is 
agitated.

SHRI S. M. BANERJEE* Kindly hear 
my point of order.

MR. SPEAKER Point of order on 
what? I have not allowed it There is 
no business before the House on which 
you can raise a point of order

SHRI S. M. BANERJEE On the 
procedure of the House.

MR. SPEAKER. Procedure of the 
House on what’

SHRI S. M BANERJEE On the 
rules.

Mil. SPEAKER* 1 said I did not 
allow the Adjournment Motion. I gave 
reasons for that.

SHRI & M. BANERJEE: Either you 
aAlow us to make a submission or 
hear the point of order. Nothing is 
lost in one minute

MR. SPEAKER- You can have 10 
minutes But after all, you must be 
relevant

SHRI S. M. BANERJEE: Without
hearing me, how could you say, Sir, 
that I am not relevant? What I say 
is, I submitted a notice of an Adjourn-
ment Motion. *On what groimds? I 
have stated that it ig a continuing 
matter; the strike has not taken place, 
but today, all the union! affiliated to 
the various federations, confedera-
t e s  and associations of locomen 
the National Co-ordinating Committee 
o f  itaihsrayirten have threatened and 
haVe submitted a strike notice at

the various places at 12.00 O' dock 
today. Now, it is just past 1 O’clock. 
Here, the Minister has not met 
them and he said that “our doors 
are open.** Open door means what 
Indoors? The Prime Minister 
a statement that this is politically 
motivated. You kindly agree either 
for a discussion immediately or >ou 
allow the Call Attention. Otherwise, 
if nothing is going to happen and if 
they do not take this seriously, a 
tell, you the railway empyloyees will 
definitely go on strike, and the 
other Central Government employees 
will join them. That is thm reason 
why I want the Adjournment Motion 
to be discussed
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MB. SPEAKER: When you want
any discussion on any subject aflat
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aU, you must adhere to certain pro-
cedure*. Now, 1 #ave my ruUng about 
the Adjournment Motion

M *  *  Hft f t  | i «rrr v* t 
v t  H rl tfw r *  « f!r  % # ^ i

ME. SPEAKJE&: But X do not debar 
a discussion cnder any other provi-
sion; there is no intention of debar-
ring it

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore) Mr. Speaker, Sir, 
may I just submit that the whole 
country is agitated .. (Interrup-
tions). )

MR SPEAKER Shri Banerjee has 
ulready mentioned it.

SHRI S M. BANERJEE But Banei- 
jee is a male, she is not.

SHRIMATI PARVATHI KRISH- 
NAN 1 only wish to point out that 
every trade union has stated that it is 
ready lor negotiations Is it then 
tight for the Government to direct the 
authorities to continuously arrest the 
workers and harass them and create 
a kind of atmosphere in the country 
that a confrontation is wanted’  No 
police or security is offered when it is 
needed; the police and security are 
all being diverted to arrest them, and 
while this has been happninx. the 
Political Affairs Committee had been 
discussing this matter What is the 
policy o f the Government’  We want 
to know that That is why a discus- 
sion is necessary

SHRI JYOTIRMOY BOSU* I shall 
confine myself to certain procedural 
matters. W e  have made a number of 
submissions in advance about what 
was going to happen and the hon. 
gentleman who was in the Chair on 
that tfftrticular day made certain ob- 
aervattons which made it mandatory 
on the part of the Hallway Minister to 
come hire before the 18th of this 
month to appraise the House fully of 
the situation that is a*"*18*  ™
Minister has deliberately violated the

mandate. We could have easily had 
a discussion based on the statement 
What is the harm?
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SHRI P M MEHTA (Bhavnagar). 
It is a matter of concern to this 
Houae (Interruptions) It should 
be given an opportunity to discuss 
this issue.

MR SPEAKER 1 do not deny it, 
Let it be m the proper form

SHRI DINEN BHATTACHARYYA 
In replj to a question, he said that the 
doors were open Where are the 
doors’  So many arrests are taking 
place.

MR. SPEAKER: X shall see the pro- 
ceedings.
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QUESTION OF PRIVILEGE AGAINST 
THE ‘ORGANISER’, NEW DELHI

SHRI K. P. UNNIKRISHNAN 
(Badagara)- Sir, I raise the following 
question involving a breach of privi-
lege and contempt of the House under 
Rule 222 of the Rules *o’f * Procedure 
and Conduct of Business in Lok Sabha

The ‘Organiser* an organ of the 
Rashtnya Swayam Sevak Sangh, a 
weekly published from Bharat Mudra- 
la/a, Rani Jhansi Road, New Delhi....

: Orcnfsrar)
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WRf fŵ rrft ^rrsntaft: V Z ff Pf 
' srrfr-rrr3̂ ”  iTPC^rwro'nro <rr *rn fa  
^  i ^  qcrr «rr ? r m  w f t  q n f f e  
i t  % flfa w r  w  ^  is r  • ? ? ,
(Interruptions).

SHRI K P UNNIKRISHNAN The 
‘Organiser’, a weekly published from 
Bharat Mudranalaya Rani Jhansi 
Road, New Delhi, in its isseue dated 
Saturday, 20th April 1974 on Page 3 
and continued on Page 15 has publish-
ed a report item from “a Special Cor-
respondent” entitled “Lok Sabha In-
truder belongs to Youth Congress" and 
sub-titled *Chor Machaye Shor’. There 
is a passage in that report, which 
reads as follows

“At another comer of Parliament 
House, this variety of pseudo-pohti- 
cians, known to be Shnmati Gandhi** 
conseience-keepers and be* advisers 
and pro-CPI members such a* Shri 
K. Unnikrishnan, Shri Satpal Kapoor 
and company went into a huddle 
and soon a plausible story was 
manufactured and fed to the Watch 
and Ward Department, who are the 
security men inside Parliament 
House, and one of whose members 
had grappled with Ratan Chandra 
Gupta, so that within an hour the 
Watch and Ward men were telling 
dii the MPs the sto*y of their 
exploit with much more embellish-
ment than they had done earlierM

1 will not read the whole passage 
But, I will read one more passage 

‘However, after the pro-Commu- 
rnst MPs had given the stoiy-hne to 
the Watch and Ward, they began 
saying that Ratan Chandi a Gupta 
had also asked from one of the by-
standers in the queue (waiting to go 
into the visitors’ gallery). “In 
Shnmati Gandhi inside the House? ’ 
That thm query coming from Ratan 
Chnndra Gupta was connected, in 
order to give a twist to the whole 
incident, was beyond doubt/*

Now, here n» a wilful attempt with 
a clear intent to defame the Members 
in the House and it clearly involves 
two or three significant points One, 
that myself along with two others. 
Members of the House, Mr. Shashi 
Bhushan and Mr. Satpal Kapoor, were 
spreading falsehood within the pre-
cincts of the House and secondly, that 
we concocted and manufactured a 
story about an event with which the 
House was seized and about which 
the House having satisfied itself and 
taken all facts into consideration and 
had taken action; that we manufac-
tured a story and influenced the Watch 
and Ward staff, who, Sir, are under 
your charge and who are also servants 
of this House and that the Watch and 
Ward staff knowingly colluded with 
the Membtes x>t the House in spm d* 
ing a connected version, dir, this 
passage is defamatory and ft involves


